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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, P
BENCH, NEW DELHI

IN THE MATTER OF

AMIT KUMAR b .APPLICANT
VERSUS

STATE OF UTTAR PRADESH & ORS. ...RESPONDENT(S)

REPLY BY WAY OF AFFIDAVIT ON BEHALF OF RESPONDENT NO. 7
UPGWD (SHAMLI) IN COMPLIANCE OF ORDER DATED 28.05.2025

I, Ankit Kumar, aged about 28years working as Nodal Officer, District Ground
Water Management Council Office at Block Campass Shamli 247776, Ground
Water Department Shamli, Uttar Pradesh do hereby solemnly state and affirm
as under: -

]. That deponent is well conversant with the facts and circumstances of the
case and duly authorized to swear and affirm this affidavit on behalf of

the Respondent No. 7 i.e. U.P. State Ground Water Départment (Shamli).

2. That Instant Original Application no. 266 of 2025 titled Amit Kumar Vs
State of Uttar Pradesh & Ors. this Hon’ble Tribunal passed the order
~—_ dated 28.05.2025 with following observation: -

TAR P

Char in Tyre Pyrolysis Oil (TPO) Units issued by Central Pollution
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Control Board (CPCB) has been .violated and in this regard, he has
referred to the Clause 2.1 of the SOP which provides as under:

“2.1 Siting Criteria foir ABAP type TPO Units The siting criteria is
; applicable only to new /proposed units. New ABAP type TPO unit shall

: be allowed only in the industrial areas/land.

(1) Siting criteria for ABAP type TPO 'Unit's: The criteria for siting of
ABAP type TPO units depends on the following facts:

i) There are no organized continuous process emissions in process.

ii) The air pollutant emission in ABAP type TPO unit is from burning of
fuel for heating purpose and intermittent flaring of excess pyro gas or

its emergency release;

E iii) The plot area of the TPO Unit carries more weightage as the
emission from TPO unit does not affect far away community, instead it
is the immediate neighbourhood that is affected. Char, being large size
particle if spilled in the plant premises during its handling cannot

travel to larger distance under the influence of wind,

iv) The environmental concern from TPO Unit is spillage of Char in
the work zone while removing it from the reactor cmd’ its subsequent

packing into the bags. The influence zone due to this spillage is limited

Within the premise of the unit;

A\ D9l
\\%Wbll’ new units:

i) New ABAP type TPO Unit having individual reactor capacity of 10

tonnes 1o 20 tonnes should only be allowed;
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ii) Considering the possible impacts in neighbourhood, TPO Unit
having cumulative maximum batch capacity up 10 60 tonnes per day
(TPD) only be allowed within a premises and this is applicable for new

ABAP type Units /expansion in existing batch type TPO Unit.

iii) Beyond cumulative batch capacity of 60 TPD, only continuous
process type TPO unit be allowed in case of setting up of new ABAP

type units or expansion in existing TPO Unit in a single premises.

iv) For new ABAP type TPO Unit the minimuim plot area shall be
3000 square meters for a single reactor of 10 to 12 to_nﬁes capacity and
the area will increase by 750 square meters for every additional
reactor of capacity 10 to 12 tonnes and will increase up 1o 6000 square

meters.

v) For new proposed ABAP type TPO unit the minimum plot area
shall be 4000 square meters for a single batch reactor of 20 tonnes
capacity and the area will increase by 1000 square meter for every

additional reactor and will increase up to 6000 square meters.

vi) For new proposed continuous TPO unit the minimum plot area

b

should be 7000 square meters irrespective of number of reactors.’

Green Belt Requirement The green belt should be as per consent
%h itions or as per the guidelines of Central and State Government

ligjl}’l no case less than 5% of the total area of the plol

by YJ?‘?OQ% Movement of Fire-Tenders Paved road to be provided for

movement of the fi re-tenders. No material is allowed to be stored (no
obstruction) on this paved road. SPCBs /PCCs to ensure this
requirement, while issuing new CTE/CTO.”
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4. Plea of the applicant is that respondent 0.6 is constructing the Tyre
Pyrolysis Plant with a capacity of 230 metric tonnes per day at a
location that is very close to ecologically and socially sensitive areas
including the Khokhari River (within 40 meters), near lIrrigation
Department drain (0 meter), Mata Ka Mandir (50 meters), a
government inter-college (100 meters), and residential areas of two
villages (within 300—400 meters). It is also the case of the applicant

that site is directly adjacent to a Highway.

5. Learned Counsel for the applicant submits that Consent To Establish
(CTE) application was made by respondent no.6 on 19. 09.2024,
therefore, guidelines which have been issued by CPCB on 16.01 .2024
applies to the respondent no.6 unit and without considering the.issue of
siting criteria, Uttar Pradesh Pollution Control Board ( UPPCB) has
issued CTE dated 21.10.2024 annexure 6, page 129. |

6 O raises substantial issue relating to the compliance of

T

environmental norms.

7 Issue notice to the respondents for filing their response/reply by way
of affidavit before the Tribunal at least one week before the next date of

& P\,R > “Jhearing through e-filing. If any respondent directly files the reply

s
g _\\\
‘el \%\ ] ‘;\'b
\ \ 57
$uf i %
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\

7
)
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i

“ 9. List on 02.09.2025.

dglhout routing it through his advocate then the said respondent will

ain virtually present to assist the Tribunal.

'Applicant' is directed to serve the respondents and file affidavit of

My ¢
cervice at least one week before the next date of hearing.

L]
‘ t
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3. That the Hon’ble Tribunal vide its order dated 28.05.2025 issued notice to
the answering respondent and directed to file reply/response by way of

| affidavit and listed the matter on 02.09.2025.

4. That it is respectfully submitted that in order to protect, manage and
control the ground water resources in the state, Uttar Pradesh Ground
Water (Management and Regulation) Act, 2019 has been implemented
since 02 October 2019. Copy of Uttar Pradesh Ground Water
(Management and Regulations) Act, 2019 is annexed herewith as

Annexure-1

. 5. That in exercise of the powers enumerated in Uttar Pradesh Ground Water

(Managemént and Regulation) Act, 2019, Uttar Pradesh Ground water

/ Management and Regulatory Authority has been established by Minor
Irrigation and Ground Water section — 1 vide its Notification no.
1320/62-1-2019-10 GW-2014 dated 13.11.2019. Copy of the Notification
dated 13.11.2019 is annexed herewith as Annexure;Z. '

6. That in exercise of the power construed in Uttar Pradesh Ground Water
(Management and Regulation) Act, 2019, the District Ground Water
Management Council for each District df the state under the chairmanship

%M the District Magistrate in accor‘dance with the provisions is constituted
‘\O @PS\?\\\ ‘gg\ the Namami Gange and Rural water Supply Section-3 vide its
- Qg\o i‘g::?s\w‘téﬁcation No. 58/76-3-2020/10 GW/2014 Dated 21.01.2020. Copy of

a

- e w

o notification dated 21.01.2020 is annexed herewith as Annexure-3

/That for the effective and transparent implementation of works like
registration, issuance/renewal of no objection certificate ectc. for
agricultural and domestic consumers, commercial industrial,
infrastructural and collective ground water users as enumerated in the

Uttar Pradesh Ground Water (Management and Regulation) Act 2019 the

= T
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web portal has been developed (upgwdonline.in) and the District-wise
nodal officers have been nominated at the district level in all the 75

districts of Uttar Pradesh for the operation of the website.

8. That for smooth functioning of the Act-2019, orders have been issued to
’ all the districts of the state for formation of task force in compliance of
| the said orders by letter No. 1296/76-3-2020-105f1ge]/ 2014 &t (3
q1éer) , dated 29.10.2020 Government of Uttar Pradesh, by which Nodal

officers have been appointed in the district, for conducting on-site

verification before disposal of applications related to registration of wells
and No Objection Certificate (NOC) etc. and for ‘implementation of
various provisions such as agricultural and domestic users, commercial,
industrial, infrastructural and collective/community ground —water
registration through the developed web pdrtal (upgwdonline.in) under the
Ground Water (Management and Regulation) Act,2019' . Copy of the

Letter dated 29.10.2020 issued by the Director is annexed herewith as

P

Annexure 4

9. That In compliance with the order dated 28.05.2025 of this Hon'ble
Tribunal, the Director of the Ground Water Department, Uttar Pradesh,

through Letter No. Letter No. 406 /%osiofdo /w—26 (THosfioclo) dated

N (5"5‘,\'/:50@» on behalf of Respondent No.-7 and to submit the required reply/affidavit.
A copy of the letter dated 08.07.2025 is annexed as Annexure S.

10.That in Pursuant to Letter No. 406 /%00fd0 /vd—26 (THoSiodio) dated
08.07.2025 issued by the Director of the Ground Water Department, Uttar
Pradesh, and in compliance with the order in OA No. 266/2025, a field
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inspection was carried out and found that M/s Adideva Carbon LLP,
Khasra No. 454,455,457,459 and 464, village Sakauli, District Shaml,
Uttar Pradesh (hereinafter also referred as Project Proponent) having the

NOC issued by the Pollution Control Board.

11.That during the inspection it was found that M/s Adideva Carbon LLP
was not found to be functional at present and hence no water
§ contamination, furthermore sample has been collected from the wells of

the Project Proponent, and the result has been found satisfactory.

12.That site verification vide letter no. 154/110’\?{01%[0/120@0?:[0/2025-26 dated
14.08.2025 was conducted and during the site verification, the water
sample was collected and tested by the Executive Engineer, Rural water
corporation and after testing, no deficiency of any kind in the quality of
water or cohtamination of water was found. A copy of the water test

report is annexed herewith as Annexure 6

5‘ 13.That the Project proponent had applied for the No Objection Certificate
through web portal for a total of two (02) borewells on 30.12.2024, in
which the concerned the Project Prop‘onent had applied for a total of

'36KLD ground water extraction, the District Ground Water Management
B2 ouncil Committee had granted approval for the NOCs after due

mpliance and verification. A copy of the NOCs are annexed herewith as

' ?\ 7/3 gé Annexure 7.
b . 14.That during the inspection it was found that M/s Adideva Carbon LLP is -

using water only for building structures, general personal use such as

cooking, bathing and cleaning etc., and water is not being used for
f industrial purposes. Furthermore, Project Proponent had earlier obtained
NOCs for Two (02) borewell for ground water extraction, that during the

inspection of the wells it was found that both the borewells and the
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flowmeter were functional. Further, it was found satisfactory from the

flowmeter reading that the Project Proponent is not extracting the more

than the approved limit from the borewells.

15.That the Project Proponent is having valid NOC by the UP. Ground
Water Department and there is no Ground Water contamination.
Furthermore, it was found that the above named firms are compliant of all

_terms and conditions of NOCs.

and into consideration, and the Hon’ble Tribunal may pass appropriate
order(s), direction(s) as deemed fit and proper under the facts and

circumstances of the present case.

17.That the Answering Respondent seeks leave to make additional

submissions, if required, during the course of the proceedings as and

DEPONENT
Verification

Verified at New Delhi on 28 August 2025 that the contents of the above reply
affidavit are derived from the official records and personal knowledge and are
correct and true to the best of my knowledge and belief. Nothing material has

been concealed therefrom.

£
_,\ perore me today abouT=-===""""¢

j i tified by Sh.-
. = deponent js/are iden .
 have Fs)c:ﬁisﬁ'ed me/seff by examine

M;‘//“

tand the
The deponent who undor st
;:hoemerﬁs of the aoffidavit which has b : . V
' 9 ”)( L LA

read over and explaincd by me to

onent, Fee charged Rs.==== i
- EaRTiNA VB
Advocote/No}ory “E
istt. Shamil
Reg%'fNo_“3333/17 R“]\_‘“S‘\QMN’\‘\
exp. Date. 30/8/2027

DEPONENT

Of QEPONEM!
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PG IA THex-yHorHodio / Tel—
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IR RV P ot (E AR i) s, 2019 (S wew sl W@ 18 6
2019)ﬁ€n?11ﬁw(s)*aﬁamﬁﬁﬁﬁmmmﬁmﬁzm@imwﬁw
fRaie frag s & R Reie @ s sfifFaw wge 8em|

TS 9,
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IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of notification no. 1036/LXII-1-2019-
10GW/2014, dated Lucknow September 11, 2019.

No. 1036/LXII-1-2019-10GW/2014
Dated Lucknow, September 11, 2019

IN exercise of the powers under sub-section (3) of section 1 of the Uttar Pradesh Ground Water
(Management and Regulation) Act, 2019 (U.P. Act no. 13 of 2019) the Governor is pleased to appoint
2™ October, 2019 as the date on which said Act shall come into force.

By order,
ANITA SINGH,
Pramukh Sachiv.

frogHogotio—Totio 270 ITIH—2019—(771)-599 Wl (F¥gex /<0 / JAWRIT) |
fowogotto—gotio 2 Wo Y RieE Td G- Tr-2019—(772)~1000 ¥ (FgeR/ S0/ i) |

270_RPH 2019
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IN pursuance of the provision of clause (3) of article 348 of the Constitution, the Governor is
pleased 1o order the publication of the following English translation of notification no. 58/76-3-

2020/10gw/2014, Lucknow dated January 21, 2020 :
No. 58/76-3-2020/10gw/2014
Dated Lucknow, January 21, 2020
IN exercise of the powers under sub-section (1) of section 6 of the Uttar Pradesh Ground Water
{Management and Regulation) Act, 2019 (U.P. Act no. 13 of 2019). the Governor is pleased to direct the
State Cround Water Management and Regulatory Authority to constitute the District Ground Water
Management Council for each district of the State consisting of the Chairperson and members in
accordance with the provisions of the said section.

By order,
ANURAG SRIVASTAVA,
Pramukh Sachiv.

HlatFogoflo-Toflo—575—3w03 (fRo)—(1399)—2020—599 Vitrn— (e / THE) |
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UPGWD | %{.mnozs-uw UPGwp

l“,S"r
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Stote of Uttar Prades}, & Ors, 3} ey
Ny AR

....... The Siting criteriq i opplicable only to n
the Industriq/ areas/land,

(1) Siting criterlq Jo

the follo wing facts:

it from the reactor and Its subsequent Packing into the ba
splllage Is limited within the premise of the unit;

are localized

w —.ﬁ,;'-.,‘) The odour from TPO yni ond confined to premjses ond adjacent aregs,
B)
G\m ' wings are the criteria for site consideration for ney, units:
:E = m ! l o ) New ABAP type TPO Unit having Individual regctor capacity of 10 tonnes to 20 tonnes should

only be allowed;

a single batch reactor of 20 tonnes Capacity and the areq wij Increase by 1000 square meter
for every additional reactor and will Increase up to 6000 square meters,

ZFN
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ANNEXURE-6

District Level Water Analysis Laboratory

of Uttar Pradesh Jal Nigam (Rural) Shamli

qra| aMw e oimi WA wass afnfy e |

154 1@(&0?&0 /oo |

Test Report (Water)

Annlysis Report

2026=26 fa=riom

Basic Details of Sample

|

| ‘ [ desl ’

" District Level Water Analysis 1 aboratory, VP Jal Nigam (Rural) shamli Eitar Pradesh, Indi
R . ‘ iy : | romsi2024

[ Repol No [ 2020 f Dt !

= I fea s

1afonl 225

18

| District -4 Shamli Rlock Unn
| Sk Village Vard Sakauth
[“Habitation Mohalla Sakauti Location/Site name | M/S Adideva Carbon LLP, Saxauf
["Water Source [ “Sample No SMIL-2029
| Quanli!"_\_Ega'i;Elg—(n—ﬂ_T__d_ | f!_r A Date of Sample Collect 14/08/2025
"Receiving Date | 1470872025 | Sample Collector spmf aret fanrrn
“Sample Depositor g el fsrn | Sampling Method 118 17614 (Part 1):2021
" Analysis Strat date 18082025 ~Analysis completion date | 19/08/2025
= ik Technical Data Analysis ) .
| S.No. Analysis Units Observed Specified Values as per Ref. Method of Analysis
? Parameter Value IS 10500:2012 |
Acceptab | Permissible
I8 Elefiie ) Limit } .
1 2 3 4 5 6 el
1 Odour - Agrecable Agrecable Agreeable IS 3025 (Part 5):2021 e
2 Taste = Agreeable Agrecable Agrecable IS 3025 (Part 7):2023
3 pH - 8.061 6.5-8.5 6.5-8.5 [S 3025 (Part 11):2022
4 Turbidity NTU 0.706 | 5 IS 3025 (Part 10):2017 s
5 TDS meg/L 230 500 2000 IS 3025 (Part 16):2023
6 Chloride mg/L 20.80 250 1000 [S 3025 (Part 32):2019 Hom,
7 Total Alkalinity mg/L 200 200 600 IS 3025 (Part 23):2023
8 Total Hardness mg/L 82.89 200 600 IS 3025 (Part 21):2019
9 Sulphate mg/L 41.86 200 400 APHA 24™ 4500 SO4 E. Turbidity Method: 2023
10 Nitrate me/L 202 45 45 APHA 24™ 4500 NO3 B. UV Spec Method:2023
1 Fluoride mg/L 0.770 [ 1.5 APHA 24" 4500-F C. Electrode Method:2023 |
12 Iron mg/L 0.41 | | APHA 24" 3500 Fe B. P.throline Methoa:2023
13 Calcium mg/L 17.86 75 200 1S 3025 (Part 40):2019 '
14 Magnesium mg/L 9.47 30 100 IS 3025 (Part 46):2023 |
I This Certificate refers only to the particular sample(s) submitted for testing. gt
if?a::uﬁﬂ:imu shall not be reproduced, except in full, unless written permission for the publication of an approved abstract has been obtamed from Head |
Note 3 The test results reported in this certificate are valid at the time of send under the stated conditions of measurenients 2 ]
4. Sample will be stored up to 7 days (in ease of non-perishable items only) from the date of issue of sty repartunless }nvz_____ TR
Prepared by | Reviewed by ¥ mﬁrized by |

v =
Distict Lovel Water Analysis Laboratoy
Up. Jal Nigam (Rural) Shaml

: End of Report
Laboratory Contact Details: Email-Id: upjnlabshamli@gmail.com, Mobile mo.: +91 9528906867, +91 9897823744

O]
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Ground V?z’)%rol)cpartmcnt ANNEXURE-7

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

‘ Form 8 (C)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING
WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF
GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC033476
VALID FROM 21/02/2025 TO 20/02/2030

Name of the Applicant MANISHKUMAR AGARWAL

Address of the Applicant: Sakoti distt shamli currant add. Faridabad

S ,VILL-SAKOTI,BLOCK-
Company Name: ADIDEVA CARBON LLP Company Address ?JSP?N SHAMLI

Serial No. of Application Form ' SHML1224NIN0042 Date of Submission 30/12/2024

Specimen Signature of the User:

Location particulars:

District: Shamli Block UAN
J.L. No Plot No. 459,VILL-SAKOTI,BLOCK &TEHSIL
UNN,SHAMLI
Municipality/Corporation No Ward No. N/A
N/A

Holding No.

= Date of Energization (In Case of )
Rate of Withdrawal (m>/hr.) 6.00 ' Electric Pum%:) ( 25/08/2022

Particulars of the Proposed Well and Pumping Device:

Type of the Well Tube Well/Boring Purpose of the Well Industrial
Assembly Size (For Tube Well) 0.00 '?\?[?{Wcﬁ;mm" Leagth (For 0.00
Diameter (For Dug Well) | 0.00 ' Type of Pump to be Used: Submersible
11.P. of the Pump: 5.00 Operational Device Electric Motor
Maximum Allowable Rate of Withdrawal 6.00 Maximum Allowable Running 2.00

(m*hr): : Hours Per Day: :

Maximum Allowable Annual Extraction of ' 3780.00 Recharge Required: 7560.00

Ground Water:

Annual Running Days: 315

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate not
exceeding that as shown at SI. (3;), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as shown at
SI. (3k) and is valid subject to the observance of the conditions stated overleaf. .

« Holder of this NOC is hercby directed t6 assure annual recharge of 7560.00 cubic meter, as specificd under the application form within the given time period..

GENERAL CONDITIONS

« Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after
reaistration of hisher NOC, .

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made
without prior permission of the Compctent Authority. Any deviation in this regard shall Icad to cancellation of this authorization

« Tor the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS
standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed
that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown
in item 3(k) shall not exceed to the recorded rate from water meters :

e N R A A0 S SR BT s rs st s i
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AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC031883

Nawe of the Applicant

Address of the Applicant:
Company Name:

Serial No. of Application Form
Specimen Signature of the User:
Location particulars:
District

J.L. No

Municipality/Corporation

Holding No,

Rate of Withdrawal (m"/hr.)

Ground Water Department

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

. Form 8 (C)

F‘\.”‘,' Pl(?l}lAA'l‘l()N/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
XISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR

BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

VALID FROM 21/02/2025 TO 20/02/2030

MANISHKUMAR AGARWAL

Sukoti distt shamli currant add. Faridabad

‘ADIDEVA CARBON LLP

SHML1224NIN0040

Shamli

No

6.00

Particulars of the Proposed Well and Pumping Device:

Tvpe of the Well
Assembly Size (For Tube Well)

Diameter (For Dug Well)
I1.P. of the Pump:

Maximum Allowable Rate of Withdrawal
(m"/hr.):

Maximum Allowable Annual Extraction of
Ground Waler:

Annual Running Days:

Tube Well/Boring
0.00

0.00
5.00

6.00
7560.00

315

Company Address

Date of Submission

Block

Plot No.

Ward No.

Date of Encrgization (In Case

of Electric Pump)

Purpose of the Well

Approx. Strainer Length (For
Tube Well)

| Type of Pump to be Used:

Operational Device

Maximum Allowable Running

Hours Per Day:

Recharge Required:

20

459,VILL-SAKOTI,BLOCK-
UNN,SHAMLI

28/12/2024

UAN

459,VILL-SAKOTI,BLOCK
&TEHSIL UNN.SHAMLI

N/A

N/A

15/09/2022

Industrial

0.00

Submersible

Electric Motor

4.00

15120.00

«  T'lus No-Objection certificate authorizes the owner applicant (uscr) to sink a well in the location specificd at SI. (2) for cxtraction of ground watcr at a
rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground
water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 15120.00 cubic meter, as specified under the application form within the given time

period..

GENERAL CONDITIONS

« Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after

registration of his/her NOC.

« In case of any change of ownership of the proposed w!
- No change of location, design, ratc of withdrawal and pumping device in respect o

ell, fresh authorization has to be obtained.

f the proposcd well as indicated at SL (2) and (3) of this certificate shall be
made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization




